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O   R   D   E   R 

 

24.07.2019─ Learned counsel for the Appellant submits that the 

Appellant intends to settle the matter with the Respondent. It is stated 

that the ‘Committee of Creditors’ has not yet been constituted. 

 In this circumstance, we give one opportunity to the Appellants to 

settle the claim of the Respondents if ‘Committee of Creditors’ has not yet 

been constituted. 

Let notice be issued on Respondents by speed post. Requisite along 

with process fee, if not filed, be filed by 25th July, 2019. If the Appellant 

provides the e-mail address of Respondents, let notice be also issued 

through e-mail. 

 

Contd/-…………. 

 



-2- 

Post the case ‘for admission’ on 29th August, 2019 on the top of the 

list. 

Till the next date, the ‘Resolution Professional’ will not constitute the 

‘Committee of Creditors’ if not yet constituted. However, he will collate the 

claim and proceed in accordance with law and will ensure that the company 

remains a going concern and the manufacturing and production of the 

company do not suffer, payment of wages to the employees/workmen are 

made on time and if any material is supplied during ‘Corporate Insolvency 

Resolution Process’, the payment must be paid to the supplier/creditor.  The 

‘Interim Resolution Professional’ will also take aid of (suspended) Board of 

Directors, paid Directors and employees. The Banks having accounts of the 

‘Corporate Debtor’ will also cooperate with the ‘Interim Resolution 

Professional’ to ensure compliance of this order.  

It will be open to the Respondent- ‘Indian Overseas Bank’ to settle 

the matter amicably. 
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